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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, PUNE

Original Application No.  130/2024OvZ)

Mr. S ureshbhaiTukaramNaame&Anr.

Versus

Ravi Infra Build Projects Ltd. &6rs.

. . .Appellants

.....Respondents

REPLY AFFIDAVIT ON BEIIALF OF RESPONDENT NOs. 2

IVIAIIARASHTRA POLLUTION CONTROL BOARD

I,    J.S.Hajare,    age    about    56    years,    Occupation-service,    the

Regional   Officer   of  the   Maharashtra   Pollution   Control   Board   at

Kolhapur  having  my  office  at  Maharashtra  Pollution  Control  Board,

UdyogBhavan Building, Near Collectorate Office,  Kolhapur -416  002,

do hereby state on solemnly affirmation as under: -

I,  am  presently working  as  the  Regional  Officer,  Kolhapur with

tlie   Maharashtra   Pollution   Control   Board,   I   have   gone   through   the

Hon'ble National Green Tribunal (WZ), Pune order dated 23-07-2024.  I

am  submitting  reply to  affidavit  on behalf of Respondent No.  2  as per

the directions of Hon'ble NGT is as below,

A. Background:

I.         The  Respondent  industry i.e.  R.1has  obtained  coaporate  Identity

Number  U4520IRJ2009PTC028378  (2008-2009)  in  the  name  of

Ravi  Infrabuild Projects  Pvt.  Ltd.  Under the company Acts,1956

& that the company is Private Limited on 26th February 2009. The

copy of the said registration is obtained is enclosed and marked as

n Annexure-I.
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2.        The   Respondent   industry   has   obtained   Bid   from   National

Highways  Authority  of India  (Ministry  of Road  Transport  and

Highways)    vide    no    NHAI/Tech/MH/R-K/Pag-I/2021/001223

dated  29th  March,   2022   subject   to   Four  laning   of  Ratnagiri-

Kolhapur section  of NH.,.166  [  Package-I  from Kin 0.000  to  kin

19.769  and  31.000  to  Km\67.140]  in the  state  of Maharashtra to

be executed on hybrid and annuity mode under NH (0)- Letter of

Award (LOA). The copy of the said letter is enclosed and marked

as an Annexure-II.

3.

4.

For Constructions of Four laning of Ratnagiri-Kolhapur section of

NH-166   the  respondent  industry  has   obtained  Lease   land  for

mining  and  manufacturing  of  crushed  stone  metal  from  Shri.

Lokhesh D.  Sagavekar at  Gat No.  821,  Village Palu,  Tal.  Lanja,

Dist.    Ratnagiri   vide    dated    13-12-2022   and   accordingly   the

respondent      industry      has       obtained      NO       OBJECTION

CERTIFICATE   from   Nirmal ` Group   Grampanchyatpalu   vide

dated  15-12-2022.    The  copies  of the  agreement  and  NOC  are

collectively enclosed and marked as Annexure-Ill & IV.

The Respondent Board has granted Consent to Establish u/s 25 of

the  Water  (Prevention  and  Control  of Pollution)  Act,   1974  &

under   Section   21    of   the   Air   (Prevention   and   Control    of

Pollution)Act,1981  and Authorization/Renewal  of Authorization

under Rule 5  of the Hazardous  and Others Wastes (Management

and  Trams-boundary  Movement)Rules,  2016  for  manufactulre  of

Stone  Metal  of 700000  MT/A  to  M/s.  Ravi  Infrabuild  Projects

Pvt. Ltd., vide   letter dated 06-01-2023 which is valid for a period

to commissioning of the unit or 5  years whichever is earlier. A
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copy of said  consent to  establish  is  enclosed  and marked  as  an

Annexure-V.

5. The Respondent Board has also granted consent to operate u/s 26

of the  Water (Prevention and  Control  of Pollution)  Act,  1974  &

under    Section   21    of   the   Air   (Prevention   and   Control    of

Pollution)Act,1981  and Authorization/Renewal  of Authorization

under Rule 5  of the Hazardous  and Others Wastes (Management

and Trams-boundary Movement)  Rules,  2016  for manufacture  of

Stone crushing with washing 700000 MT/A vide   letter dated 04-

04-2023,  valid up  to  31-03-2024  then  after the  said  industry  has

obtained Amendment of Consent vide no. 24010000133 dated 09-

01-2024which is valid for period up to 31-03-2025. The copies of

said consents are enclosed and marked as An-nexure-VI & VII. I

say  that  that  the  Consent  is  granted  only  for  captive  production

purpose and not for commercial puxpose since the said project is

for the  construction of four laning of Ratnagiri-Kolhapur section

of NH-166 and of State importance.

8. Action Taken bv Rest)ondent Board:

As  respondent  Board  has  received  Complaint  from  Shri  Adv.

Asimsarodei.e.     the     Applicants     Advocate,     the     same     was

investigated on 20-03-2024 and the Board has issued Show Cause

Notice  vide  no.  No.  MPCBROKOP/2403210013  dated  21-03-

2024 as per the non-compliance observed.   On which industry has

submitted reply through email dated 29-03-2024.The copy of said

Show Cause Notice&  Reply is  enclosed  and collectively marked

as Annexure-VIH.

C. Present Status Report:
As  the  Hon'ble  Nation  Green  Tribunal  (WZ)  Bench  Pune  has

directed on 23-07-2024 as "to visit the impugned unit and submit

3
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factual  and  action  taken  report  along-  with  action  plan,  in  case

violations are found".  The officials of the Board have visited the

said  stone  crusher  unit  on  dated  23-09-2024  and  reported  as

follows: -

1.       The plant was started stone crusher activities in the month of

October   2023   by   using   DG   Set-600.0   KVA&   recently

shifted on  electricity  supply.During visit,  stone  crusher was

not   found   in   operation   due   to   heavy   rains   and   non-

availability of Power Supply in the area.

2.       The industry has installed stone crusher and crush sand plant

in  village   `Palu'  which  is  situated  at  Western  Ghats  and

come   under   Ecological   Sensitive   Zone   by   Ministry   of

Environment,    Forest   and    Climate    Change    vide    Draft

Notification dated 03-10-2018 and 06-07-2022.

3.       The   Industry   has  provided   artificial   tank   (Reserves)   for

storage of water.

4.       The  industry has  provided  water sprinkling  arrangement  at

Jaw Crusher, conveyor belt and vibratory screen at entry and

exist point.

5.       Total   20   No.   of  Conveyor   belts   with   water   sprinkling

arrangement provided for controlling dust emission.

6.       The conveyor beltsare covered with GreenNet sheet.

7.       Total 03 Nos. ofvibratory screen, which is not fully covered

by  GI  sheet  due  to  water sprinkling  system as  reported by

unit representatives.

8.       The sand plant (VSI) provided with water sprinkling system.

9.       The Industry has constructed wind breaking wall on village

road  side  as  well  as  other  02  sites  &  other  01  site  is  with

hilly area.

4
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10.     The  Industry  has  provided  Metalled  road.  However,  the

same  was  ruptured  due  to  heavy  rains  also  found  muddy

road during the visit.

11.     The Industry has not carried out Green Plantation around of

the unit.

12.     The  said site  is  adjutant  (aboJ`t` 50.0 to  60.0  meter away) to

Village  road  of Palu-Gavali-Other  &  about  1.50  Kin away

from  village  Palu.  The  site  is  about  10.0  Kin  away  from

NH-166. I say that as per the MPCB Circular dated 4/3/2020

of Amendment in Sitting Criteria for Stone Crusher Units in

the State of Maharashtra which is annexed at Annexure F to

the present O.A , for newly established stone crushing units

as per 8. Sitting Criteria , Point 2 " Minimum Distance shall

require from the other roads except State Highway & Major

District  Roads  is  200  meters   .  I  say  that  considering  the

State importance of the present construction of the Road and

operation being for captive purpose and not for commercial

purpose,  the  Board  has  considered  granting  consent  to  the

said unit.

13.     I say that as per the Draft Notification dated 6/7/2022 issued

by  the  MOEF  &  CC  of  the  Western  Ghats  Ecologically

Sensitive  Area  which  is   annexed  to  the  present  O.A  as

Annexure  "A"since  the  Stone  Crusher  Activity  falls  under

Orange    Category    as    per   the    CPCB    modification    of

Industries  dated  07-03-2016,  it  falls  under  the  Regulated

Activity  as  per  this  Draft  Notification.  As  per  the  Draft

Notification  "the  Orange/White  categories  of Industries  as

specified by the  CPCB  or  SPCB  SHALL  BE  ALLOWED

WITH  STRICT  COMPLIANCE  OF  ENVIRONMENTAL
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REGULATIONS BUT ALL EFFORTS SHALL BE MADE

TO        PROM OTE        INDU S TRIES        VITH        LOW

ENVIRONMENTAL IMPACTS ".

14.    As  per  consent  conditions  dated  04-04-2023,  the  unit  has

not submitted Bank Guarantee of Rs. 25000.00 Towards 0

Sr.No.43\Ol¢4

& M of Pollution Control System & Compliance of Consent

Conditions.   I   say   that   the   Board   is   issuing   necessary

directions to the said unit to make it compliant as is visible

form the above. I say that as per letter submitted by industry

to  this  office  through  email  dated  01-10-2024  the  stone

crusher  activity  has  not  in  operational  during  the  rainy

season from 30-06-2024 &tentative completion date of the

project  is   13-04-2025.I  say  that  due  to  nonsoperation  of

stone crusher activity due to rainy season since 30-06-2024

the Air Quality Monitoring was not carried out.   The said

visit report dated 23-09-2024 with Photos & letter dated 01-

10-2024 is enclosed collectively herewith at Annexure-IX.

15.    In view of the aforesaid, it is most humbly submitted that
E              .1__    .... _^_...    A   A     1=1_I    1__,   .1__     A__I:__..+_    I___._.__    +_    1__

Notary(€a-v-io-f:|#ii=)       the  Present  O.A  filed  by  the  Applicants  deserves  to  be
-,,-           _   .  _    __ -,

£[:ihca°#r".tl4h,a8u6#AH)
•-2OcT2ng          c

dismissed with necessary directions if any.

affirmed on this 2ndday of October 2024 at Kolhapur

For & on behalf respondent No. 2
Maharashtra Pollution Control Board

---iFlal-
(J.S. Hajare)

Regional Officer-MPCB , Kolhapur
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HTVI  1-ffiErffl Hrh-q¥

I  -S`;<.ri}t£  7tri8ayTi  i,I.€gri  :      u45zoi Rj2oGgpTco28378 2008 -2009.

# tTH~€gT{T 'ELimftrIT ap¥ar a fS RE

RAVI !NFRABUILD PROJEC:T§ PRIVATE LIMITED
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Form  1
Certificate of Incorporation

Corporate Identity Number : u45201 RJ20$9PTC028378                  2008 -2009.
i  iier€by G@riify that RAV!  lNFFEABu!LD  PROJECTS  PRIVATE  HM!TED  is this day
incorperated urider thg! Companies Act,1958 (.No.1  of 1956) and that the company
i§  private  !imit©d.

trot
wo ThousandGiven  under my  hand  a{ Jaipur this Twenty Sixth  day c)f February

;£`-vi,,;gr:
iS ,rJ -,--,,, ``

Srty giv¥ * nd chife *. ¥q5a? trar¥T¥ air t7aT

i           `       fu2

tKUMARSATyAiA~Rin-§`riTxp

RT~fiFur#;3¥rfeR*+:RIf!.a:ELRErfug:a:

Rajasthan

Maiiiiig Address as per record available in  Ftegistrar of Companigs c>fflce:
RAvl  lNFRABUILD  PRO`jECTS  PRIVATE  LIMITED
95,HifeAN MAORI,  SECTOR.1 1 .
UOAIPUR ~ 313002t
Rajasthan,  lND!A

¥T¥¥i'€i# ¥qt##T¥##¥!l€#T*#¥t##Tfi*ll¥fil*iiT€
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flTrfu ¥Tqu ¥Twh HTf±         griq;phone:91-11-25o74ioo;2so;42otj
(Hgas The 3ife ± i5ma)
Natioffial Highways Authorifty ®f India

29th March,  2022

(Ministry of Road Transport ancl Highways)
di-5 rty 8, drar-1 a. aTtqiT, * fen in 1 1 o o75
a-5 & 6, Sector-io, Dwarka, New Delhi-110075

NHAIFTech/MH/R-K/Pkg-I/2021/ ©0 i£&3

TO'

M/s Ravi lnfrabu€ld Projects Pvt.  Ltd.
95,  Hiran Magn.,  Sector -11,  Udaipur  (Raj.)
Tel  No.:  0294 -2482238
Email:  info@raviin£_[a±gm

Duplicate Copy

Kind Attention: Mr.  Naravan Sinqh Rao (Director)

Sub:      Four laning of Ratnagiri  -Kothapur section of NH-166  [Package  -I  from  kin 0.000 to
kin 19.769 and kin 31.000 to kin 67.140] in the State of Maharashtra to be executecd
on  Hybrid Annuity Mode under NH (0) - Letter Of Award (LOA) - res.

Ref:       1.           Your REP submitted on 21.02.2022.
2.           Opening of finaneial proposals on 23.03.2022.

?ir,

With reference. to NHAI 's Request for Proposal for "Four laning of Ratnagiri -Kolhapur
section Of NH-166 [Package ~  I from kin 0,000 to kin 19.769 and  kin 31.000 to kin 67.140]  in
the  State  of  Maharashtra  to  be  executed  on  Hybrid  Annuity  Mode  under  NH   (0)"  and
considering your proposal in this regard submitted on 21.02.2022, NHAl hereby accepts your
proposal  quoting  Bid  Project  Cost  of  Rs.  930.00  Cr.  (Rupees  NIne  Hundred  and Thirty
Crores  Only)  and  First  Year  O8:M  Cost  of  Rs.   5.00  Cr.   (Rupees  five  Crores  Only),  as
included in Appendix ~  18 of your Bid Document,  and declares you as the "Selected Bidder"
as per the provisions of the RFP Documents.

2.         In accordance with the clause 3.8.4 of the RFp document, you are requested to sign
the  duplicate  copy  Of  the  LOA  and  return  the  same  as  your  acknowledgement  within  7
(Seven)  days  of  the  receipt  of  the  LOA.  Thereafter,  you  are  required  to  execute  the
Concession Agreement within 45 (Forty Five) days from the date of issue of LOA as specified
in  Clause  1.3  of  RFP.

3.          Further,  as  per  REP documents,  you  are  required  to  incorporate a  Special  Purpose
Vehicle  solely  for  the   purpose  of  domiciling   the   project   (The   "Concessionaire").   The
Concessiorraire  for  due  and  faithful  performance  of  its  obligations  during  the  Concession
Period  shall  furnish  a Performance Security  by way of irrevocable  and  unconditional  Bank
Guarantee of Rs.  Z7.90 Crore (Rupees Twenty Seven Crores and Ninety Lakhs only) within
the period of the 30 days from the date of signing of the Concession Agreement.

4.          You  are  required  to  comply  with  all  the  terms and  conditions  set  forth  in  the  RFP
documents.  In case of any default on your part,  you shal`  be liable for action as stated  in
the Bid Documents.

C]eneral Manager  (T)
Maharashtra Division
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MAliARASHTRA POLE.UTION CONTROL. BOARD
Tel: 0231-2652952                                                                           Maharashtra pollution
0231-2660448

Email: rokolAa.bur.a-in-p-c-b-.-a-6v.in       flngFIr=Egr

Fax: 0231-2652952
Website: http://mpcb.gov.in            ___~

Control Board, Udyog
Bhavan Building,  Near
Collectarate Office,
Kolhapur - 416 002

ORANGE/S.S.I  (064)
No:- Formatl.O/RO/UAN
No.0000156999/CE/2301000698

To,
Ravi lnfrabuild Projects Pvt Ltd
Gut No. 821, Palu
Tal.  Lanja, Dist.  Ratnagiri.

Date: 06/01/2023

RE¥rm
ILgivoNIC*ouAI

Your Seivice  is Our Duty

Sub:      Granted consent to Establish under orange category

Ref:          Application  UAN  No.0000156999

Your application No.MPCB-CONSENT-0000156999 Dated 23.12.2022

For:  Grant of Consent to  Establish  under Section  25  of the Water (Prevention  & Control  o`f
Pollution)  Act,  1974  &  under Section  21  of the Air (Prevention  &  Control  of Pollution)  Act,
1981  and  Authorization  under  Rule  6  of the  Hazardous  &  Other Wastes  (Management  &
Transboundary  Movement)  Rules  2016  is  considered  and  the  consent  is  hereby  granted
subject to the following  terms  and  conditions  and  as detailed  in  the  schedule  I,  11,  Ill  &  IV
annexed to this order:

1.    The consent to establish is gran
unit or up to 5 year whichever is earlier.

Period up to commissioning of the

2.     The capital investment of the project is Rs.4.6115 Crs.  (As per undertaking
submitted by pp )

3.     Consent is valid for the manufacture of:
``'   C r   ¥;= :`','     ' ';€j;;;#;i;i r£`       "'`g; '`  :;'  `''```;':':   `         /    /,7?= '`},     '   '    ; ' ;,3;i?`>?%`'';!,;¥;i#! :,f ;a;>j%';`Z:i;##;'{-`;,'S€¥v:  ;;     ` '';: ' /#.a ¥,:rat ;i;#r*     '   ,;;i#¥',~;`;=€',,i`j}|{„;,;g'%?„`§;;,';rz; # i,;/';?€3  ''/      V '  ` i;'3,  '  z;'  ';,;,:;;;Z;`  ,     ,„;; ,gg;;

={`,ova     `       ;g,,r         ,      r,,uUWL[                  r,,r         €±,,      `„^,z~             f,,,an+,,+w        ;,,,,,,,j,    ,,,\    I    ,                 uV„                       ¥,

Products

1 Stone Crusher 700000 MT/A

4.     Conditions under water (P&CP),1974 Act for discharge of effluent:
`,,,-`-•    n   -     Ill   I  , .     , ,"rf7,^',££',         `           `,;:;`v;,;       /       r                 ,                             ,j;/,rr;,           ,      v•r2,,rrr         ,-,J--,                       ,                                                                                                ,                               -,,--

I, Dtescripti&n
. -   ,\   IRE\lCMD

Stdndardstto \Th\L

1. Trade effluent 0 As per Schedule-I Not Applicable

2. Domestic effluent 0.4 As per Schedule-I On  land for gardening

5.     Conditions underAir (P& CP) Act,1981 for air emissions:

stack - FTFFREE5TREREh IITTfflTt- *=T7T:Fi7:E\mm
I,, l'J, I ,I, I , a =JIIIIIIIIIII- 5€h[evedr,;*:,

.1 1 D.  G.  Set (200  KVA) 1 As  per Schedule -11

6,     Non-Hazardous wastes:

Ravi lnfrabuild Projects Pvt Ltd/CE/UAN No.MPCB-CONSENT-O000156999/Indus-ld.201673 (06-01-2023
02:01:55 pin) /QMS.P06_FO1/OO
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iHiE-m"iil:BEE-I....'-.-....I1|StoneDustI100|MT/AINA|Sale

7.     Conditions  under  Hazardous  &  Other  Wastes  (M  &  T  M)  Rules  2016  for
treatment and disposal of hazardous waste=

I..-...-...HE5E±!EELEEEEE3EEIEHEEEEE

1NA

8.     The Board  reserves the right to review, amend,  suspend,  revoke this consent and the
same shall  be  binding on the  industry.

9.     This  consent  should  not  be construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

10.   The  applicant  shall  obtain  Consent  to  Operate  from  Maharashtra  Pollution  Control
Board before actual commencement of the Unit/Activity. (Establish)Erf£----!iii!!iFfj;:,ii#ji;i,'!i!7!nt ro, hoard

Received Consent fee of -

B5EEEEEREEEEEEEFTEE          .        .        .       .  :    H,             *.    -                            .        .        .             ..

1      I      15000.00     |TXN22120035|5           |23/12/2022|0nlinepayment

Copy to:

1.   Sub-Regional Officer,  MPCB,  Ratnagiri
-     They are directed to ensure the compliance of the consent conditions.

2.   Chief Accounts Officer,  MPCB,Sion,  Mumbai

Ravi lnfrabuild  Projects Pvt Ltd/CE/UAN No.MPCB-CONSENT-0000156999/Indus-ld.201673 (06-01-2023
02:01:55 pin) /QMS.P06_F01/00
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SCHEDULE-.I
Terms & conditions for compliance o'f Water Pollution Control:1.A]Generation-AsperyourapplicationthetreatedeffluentgenerationisNil.

8]    Treatment-NA

C]     Disposal-NA

2.       A]    As peryour application,  you  have  provided  septic Tank followed  by soak pit for
the treatment of 0.4 CMD of sewage.

8]    The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

.I....--....)

1           Suspended solids                              Not to exceed                                    50

2           BOD 3 days 27°C                                Not to exceed                                     30

3           COD.                                                         Not to exceed                                    100

C]    The treated  sewage shall  be  recycled for secondary purposes to the  maximum
extent and  remaining  shall  be discharged  on land  for gardening  within  premise
after  confirming   above  standards.   In   no  case,   sewage  shall   find   its  way  for
gardening  /  outside  factory  premises,

3.     The  Board  reserves  its  rights  to  review  plans,  specifications  or  other data  relating  t
plant setup for the treatment of waterworks for the  purification there of & the system
for  the  d isposal  of  sewage  or  trade  effluent  or  i n  connection  with  the  grant  of  an
consent conditions. The Applicant shall obtain  prior consent of the Board to take step
to estab ish the unit or establish any treatment an d disposal system or an extension o
addition thereto.

4,      The  industry  shall  ensure  replacement o`f pollution  control  system  or its  parts afte
expiry  Of its expected  life as defined  by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5.      TheApp icant shall  comply  with  the  provisions  of the Water (Prevention  & Control  o
Pollution)  Act,  1974  and  as  amended,  by  installing water meters and other provisions
as contai ned  in the said act:

6.

flL, ,
ex^ ,-,        ,    £ ,  ,,            -      ,  ;        ,         ,,,                    ,              ,                                  J                                                                                                   ,  -                    ,,,    ,  ,        ~    ,  iWater consumpti6n ¢ua
i'`  :,',£f,#w*J##±,a  Juf!  w#[er  t.ufl5yrllt=u,,,    I,;t€`;#,t;'''',€SS'giv',''`\:iJt`,±j„`/,?'`#,`,,'ae''`,,",Jr`,fi       |€MD}     :            y  ,           :,,               `

1.
Industrial Cooling, spraying  in  mine pits

3.00
or boiler feed

2- Domestic purpose 0.50

3.
Processing whereby water gets polluted

0.00
& pollutants are easily biodegradable

4.
Processing whereby water gets polluted

0.00& pollutants are not easily
biodegradable and are toxic

5. Gardening 0

The   Applicant   shall   provide   Specific   Water   Pollution   control   system   as   per   the
conditions   of  EP  Act,   1986  and   rule   made  there   under  from  time  to  time/
Environmental Clearance/ CREP guidelines,

F`avl lntraDuild Projects02:01:55pin)/QMS.PO
6_PF[]7£/CE/UAN NO.MPCD-CONSENT-0000156999Wnaus-Ia.Z01673 (05-Ul-ZOZ3                           page 3 of g
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SCHEDULE-lI
Terms&conditionsfortbnholifenfd`ofAirPollutionContro]:

1.      As per your application, you  have proposed to provide the Air pollution control  (APC) system
and also to erect following stack (s) to observe the following fuel pattern:

1`      ;i,      , =`5f:,f,       ` RErmgE±ThRE| I ,,,,  stack  , ,,'N,tl£ --z,#=     -i              -,       3

I_

•  J,   ,| -,,,~ ;,,, ;,,,,,,,

1` 1®1
I I |ft F}rov'Ided/prop -,TmE\|m& `-- H,,,,I, po'/ I #.I,-,

y` |iil, |JJ Fuel
I fflff

J,,

1

D.G.Set(200KVA)
AcousticEnclosure

5.00
Die'sel10Ltr/Hr

- 0

Ouantitative Standards for the SPM:Suspended particulate matter shall be measured 3 to  10
meters from any process equipment of a stone crushing unit shall not exceed 600 Hg/M3.

2.      The Applicant shall  provide specific Air pollution  control  equipments as  per the conditions of
EP Act,  1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3.      The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment    with     necessary    specifications    and    operation    thereof    or    alteration    or
replacement/alteration  well  before  its  life  come  to  an  end  or  erection  of  new  pollution
control equipment.

4.      The Board  reserves its rights to vary all or any of the condition  in the consent,  if due to any
technological  improvement or otherwise such variation (including the change of any `control
equipment, other in whole or in part is necessary).

5.     A] Installation and operations of stone crushing unit:
1.      Stone crusher un.it shall  install adequate pollution control  measures including erection

of G.I./M.S. sheet cover and sprinklers before`commencement of crusher.

:    :i;e;::esrsc:d:¥rfu:e:r::i:a:ra:dedu e:i:+¥i¥#fcL#ed::n:gte;}o asG5.I#M¥.n?::¥::::vr::?;Snhte rt ;:
emission  into  the  atmosphere  due  to  screening  /  grading  activity.

4.      All  conveyor belts shall  be adequately covered  by G.I./M.S.  sheet only.

5.      Regularwetting of roads shall be carried out to suppress the ground  level  dust within
the premises to control the air borne dust emission due to wind velocity.

6.     All approach roads and ramps shall be metalled.

7.      Curtain or wall shall be provided surrounding the stone crusher.

8.      Display Board shall be provided at the entrance of the stone crusher indicating survey
no., name, & address of the owner and the unit.

9.      Fine   dust   generated   due   to   screening   /  crushing   /   grading   shall   be   disposed   off
scientifically.

8] Air Pollution Control .Measures:
1.      Dust containment cum  suppression system for the equipment i.e.  main  crusher/jaw

crusher, vibrating screen etc. shall be provided to limit emissions as b'elow.

2.      Construction  of wind  breaking  walls  especially  at  charging  hopper &  crushing  place
shall  be provided to limit emissions as below.

3.      Construction of metalled  roads within the premises shall be provided.  Regular wetting
of the ground within the premises shall be carried out.

4.     Tree  plantation  along  the  periphery  inside  boundary  of the  stone  crusher  premises
having  minimum width 5  meters, on all sides shall be developed.

5.     The foliage of the trees shall adequately coverarea up to about 20 mtrs.  height.

Ravi lnfrabuild Projects Pvt Ltd/CE/UAN No.MPCB-CONSENT-O000156999/Indus-ld.201673 (06-01-2023
02:01:55 pin) /QMS.P06_F01/00
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C] Miscellaneous:
1.      Stone crusher unit shall strictly comply National Ambient Air Quality standards,  2009.

2.     The  Project  Proponent shall  provide  adequate water treatment  and  disposal  facility
from  generated  effluent from  their activity.  They  shall  comply  with  the  provisions  of
Water (Prevention and Control of Pollution) Act,1974.

3.     The project proponent shall provide adequate Air pollution control arrangement at the
source. They shall comply with the provisions u.nder the Air (Prevention and Control of
Pollution) Act,1981.

4      The  remediation  and  restoration  measure shall  be taken  by the  project proponent in
case of any environmental  pollution  in the surrounding area due to emission / effluent
in  excess  of  the  standards  being  emitted  /  discharged  into  the  environment  and
violation of Consent conditions and thereby causing environmental pollution.

Ravi lnfrabuild Projects Pvt Ltd/CE/UAN No,MPCB.CONSENT-O000156999/Indus-Id.201673 (06.01-2023
02:01:55 pin) /QMS.P06_FO1/00
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SCHEDULE-Ill
Details bf Bank`Guarantees:

I , \H t a \'Ej±zEZELBREREEL]RE±EhiE_=m©rm.EErmERE.
iEBEBRE 1 f,I,J£-=H.1 EutBEBEElq.I I -I I . I I t= I \ rzHH5 f':,

I,           €20 ,  ;;,i,:=±f ,,:r  Imposed  ,r,r;~  ,t2,     rr;t,r,, t Pertod
-,,;      ,    ,A   g<f:,z jl. Periatl, a    ,     ,,7<z JFT

•,           /C2R'        Ji-,€,       -,            ,                 -:>,=,`,v,`,J,         ,,              , •          ,          .            ;, ` z,       ,3,                            :-               ,,                       „=,-,

NA

BG Forfeiture History
`/

J|

/, ",,,,

1,

•;,,

',

'±1 I I I , I , I \RE,-Il -,        ,    ,,    , •                    ,;'        J \.:TliTiTTTliiETFTiEH=+asz5iFli-iz

*
` `.  .    , Consent

I;

•,-f II,'*#*I,2J'; , ;,,81'\,I,*\.a                                   ,           , f,        ,
-,?- 2.E!C20lc2R. t~-   ,-J,W  ~,,, 1-,.-

;£frfe.I+uF,£`I'"Eorfejllure
•,(, +I,J= {

•ji •4f,
•-  -   ,  ,-rLi¥,J=2,-,~r,r*;

`J -     ;      ,,!            --
I \ \ `* \ \ , I a I = - ± , I a

NA

BG Return details
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SCHEDULE-IV
General Conditions:

1.      The Energy source for lighting purpose shall preferably be LED based

2.      The  PP  shall  harvest  rainwater from  roof tops of the  builclings  and  storm  water drains to
recharge  the  ground  water  and  utilize  the  same  for  different  industrial  applications  within
the plant

3.       Conditions forD.G.  Set

a)  Noise from the D.G. Set should be controlled  by providing an acoustic enclosure or by
treating the room acoustically.

b)  Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c)  Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements b.y proper sitting and control measures.

d)  Installation of DG Set must be strictly in compliance with recommendations of DG Set
• manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed  in consultation with the DG  manufacturer which would  help to prevent noise `
levels of DG set from deteriorating with use.

f)   D.G. Set shall  be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G.  Set.

h)  The applicant shall comply with the
(Protection) second Amendment Ru

notification

amendments regarding noise limit fo

of MOEFCC,  India  on  Environment
R 37l(E) dated  17,05.2002 and its

tor sets run with diesel.

4.      The applicant shall  maintain good  housekeeping.

5.      The  non-hazardous solid  waste arising  in the factory premises,  sweepings, etc.  be disposed
of  scientifically   so   as   not   to   cause   any   nuisance  /   pollution.   The   applicant   shall   take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6.      The  applicant  shall  hot  change  or  alter  the`quantity,  quality,  the  rate  of  discharge,
temperature   or   the   mode   of .  the   effluent/emi'ssions   or   hazardous   wastes   or   control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7.      The  industry shall  ensure that fugitive emissions from the activity are  controlled  so  as to
maintain clean and safe environment in and around the factory premises.

8.      The  industry  shall  submit quarterly  statement  in  respect  of industries  obligation  towards
consent  and  pollution  control.compliance's  duly  supported  with  documentary  evidences
(format can downloaded from  MPCB official site).

9.      The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10.   The  industry  shall  achieve  the  National  Ambient Air  Quality  standards  prescribed  vide
Government of India,  Notification  No.  B-29016/20/90/PCI-L dated.18.11.2009 as amended.

11.   The  Board  reserves  its  rights  to  review  plans,  specifications  or other  data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
qisposal   of  sewage   or  trade   effluent   or   in   connection   with   the   grant   of  any   consent
conditions, The Applic;ant shall  obtain  prior consent of the  Board  to take steps to .establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

Ravi lnfl.abuild Projects Pvt Ltd/CE/UAN No.MPCB-CONSENT-O000156999/Indus-ld.201673 (06-01-2023
02:01:55 pin) /QMS.P06_F01/OO
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12.    The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected  life  as  defined  by  manufacturer so  as  to  ensure  the  compliance  of standards
and safety of the operation thereof.

13.    The PP shall provide personal  protection equipment as per norms of Factory Act 1948

14.    Industry    should    monitor    effluent    quality,    stack    emissions    and    ambient    air    quality
inonthly/quarterly.

15.    Whenever due to any accident or other unforeseen  act or even,  such  emissions occur or is
apprehended to occur in excess of standards  laid  down, such  information shall  be forthwith
Reported   to   Board,   concerned   Police   Station,   office   of   Directorate   of   Health   Services,
Department  of Explosives,  Inspectorate  of Fact6ries  and  Local  Body.  In  case  of failure  of
pollution control equipments, the production process connected to it shall be stopped.

16.    The   applicant  shall   provide   an   alternate   electric   power  source   sufficient  to   operate  all
pollution  control facilities  installed to  maintain  compliance with  the terms and  conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

17.   The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per the  provision
contain  in  the  Hazardous  and  Other Wastes  (M  & TM)  Rules  2016,  which  can  be  recycled
/processed  /reused  /recovered  and  only  waste  which  has  to  be  incinerated  shall  go  to
incineration     and     waste     which     can     be     used     for     land     filling     and     cannot     be
recycled/reprocessed etc. should go for that purpose,' in order to reduce load on  incineration
and  landfill site/environment.

18.    An  inspection  book shall  be  opened  and made  available  to  the  Board's  officers  during  their
visit to the applicant.

19.    Ihdustry  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,  i981  and
Environmental   Protection  Act,   1986  and  industry  specific  standard   under  EP  Rules   1986
which  are  available  on   MPCB  wlebsite  (www.mpcb.gov.in).

20.    Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal  manholes shall  be  provided  at the
for measuring the flow.  No effluent
terminal   manholes.   No   effluent  s
collection  system.

end of the collection system with arrangement
in the pipes/sewers downstream of the
other  than   in   des\igned   and   provided

21.    Neither storm  water nor discharge from  other  premises  shall  be  allowed  to  mix  with  the
effluents from the factory.

22.   The industry should not cause any nuisance in surrounding area.

23.   The  industry shall take adequate measures for control of noise  levels from  its own  sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than  75  dB  (A)  during  day  time  and  70  dB  (A)  during  night time.  Day time  is  reckoned  jn
between 6 a.in. and  10 p.in. and  night time is reckoned between  10 p.in. and 6 a.in.

24.    The  industry shall  create the  Environmental  Cell  by  appointing  an  Environmental  Engineer,
Chemist and Agriculture expert for looking after day to day activities related to  Environment
and  irrigation field where treated effluent is used for irrigation.

25.    The applicant shall  pr.ovide  ports  in the chimney/(s)  and facilities  such as  ladder,  platform
etc.  for monitoring the air e,missions and the same shall  be open  for inspection  to/and for
us,e of the  Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated  by  numbers such  as  S-1,  S-2,  etc.  and these shall  be  painted/ displayed  to
facilitate identification.

26.    The industry should comply with the  Hazardous and  Other Wastes (M  & TM)  Rules,  2016 and
submit the Annual  Returns  as  per Rule  6(5)  &  20(2)  of Hazardous and  Other Wastes  (M  &
TM)  Rules,  2016 for the preceding year April to  March  in  Form-IV by 30th June of every year.

27.   The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation   of  domestic   and   industrial   effluent  treatment  plants  and   air  pollution   control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall   be
maintained.
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28.   The applicant shall  bring  minimum  33% of the available  open  land  under green  coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available  open  plot  area,  number  of trees  surviving  as  on  31st  March  of the  year  and
number of trees planted by September end.

29.   The  Board  reserves  its  rights  to  review  plans,  specifications  or other data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of  sewage   or  trade   effluent   or   in   connection   with   the   grant   of  any   consent
conditions.

30.   The firm  shall  submit to this office,  the 30th day of September every year, the  Environment
Statement  Report for the financial  year ending  31st March  in  the prescribed  FORM-V as  per
the provisions of Rule 14 of the Environment (Protection) (second Amendment)  Rules,  1992.

31.    You  shall  obtain  necessary  prior permission  for providing  additional  control  equipment with
necessary  specifications  and  operation  thereof or alteration  or shall  ensure  replacement of
pollution   control   system   or   its   parts   after   expiry   of   its   expected   life   as   defined   by
manufacturer so  as to  ensure  the  compliance  of standards  and  safety  of the  operation
thereof.

32.    The  Board  reserves its  rights to vary all or any of the condition  in the consent,  if due to any
t.echnological  improve.ment or otherwise such variation  (including the change of an.y control
equipment, other in whole or in part is necessary)..

33.    The applicant shall  provide facility for collection of environmental  samples and  samples of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal  or designated  points and  shall  pay to the  Board  for the services  rendered  in this
behalf.

This certificate  is digitally & electronically signed.
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Ay>nttouae-TH

MAHARASHTRA POLLUTi®ENi  CONTROL  BOAREB
Tel: 0231-2652952                                                                           Maharashtra pollution
0231-2660448

Laex:s::e3:L[=6p5:7,9L5p2cb.gov.jn         RE
Email:  Fokb-iri-a.buli`6-ri-p-c-b-.-a-6v.in       tiEHEutLIr

Control Board, Udyog
Bhavan Building, Near
Collectarate Office,
Kolhapur -416 002

ORANGE/S.S.I  (064)
No:- Formatl.0/RO/UAN
No.0000166166/CO/2304000163

To,
Ravj [nl:rabuild Projects Pvt Ltd
Gut No. 821,  Palu
Tal. Lanja, Dist. Ratnagiri.

Date: 04/04/2023

-i::-`=--I
fugiv®hfro.~th

Your Service is Our Duty

Sub:      Granted consent to operate under orange category

Ref:          Application  UAN  No.0000166166

Your application  No.MPCB-CONSENT-0000166166  Dated 24.03.2023

For:  Grant of Consent to  Operate  under Section  26 of the Water (Prevention  &  Control  of
Pollution)  Act,1974  &  under Section  21  of the Air (Prevention  & Control  of Pollution)  Act,
1981  and  Authorization  under  Rule  6  of the  Hazardous  &  Other Wastes  (Management  &
Transboundary  Movement)  Rules  2016  is considered  and  the  consent  is  hereby  granted
subject to the following terms and  conditions  and  as  detailed  in  the  schedule  I,11,Ill  &  lv
annexed to this order:

1.    The cohsentto operate is
is Granted only for .Captive
31.03.2024 Only).

riod up to :  31.03.2024 (Consent
uction only. and same is valid up to

2.     The capital investment of the project is Rs.4.6115 Crs.  (As per undertaking
submitted  by pp  Existing  CI  is-Rs. 4.6115 Crs  +  Expansion/Increase in C.I.  -
Rs. 0.00 Crs)

3.     Consent is valid fo+ the manuf:acture of:

•      €  ®fiREHRE3raREREBRE                                              Bf=pA'{iiiz!j!! Glut
ITF5.

Products

1 Stone Crusher with washing 700000 MT/A

(Captive Project-Production. only)

4.     Conditions under wate+ (P&CP),1974 Act for discharge of effluent:
);;`''??i:;y'',z^-,¥;`;~  ''-`JL+  '    I     `.    ;`,` •,,''",''''`:''`          ,'      ,,'z`:                    , •  ¥;?%,~#,%'.i    ,  ,;    ,?   ,  ,     ,        -       (,`              ,  -    ,     --A       ','  ';:  ,y;;j2,'j',~Z,;`ry-'

all, , -,I,Jj•-:,:,,:,'^,,JCMD)     _             '>,I,gf7qarcfs EO .\Th]Z

1` Trade effluent 0 As per Schedule-I Not Applicable

2. Domestic effluent 0.4 As per Schedule-I On land for gardening

5.     Conditions underAir (P& CP) Act,198l for air emissions:

Sta€k QHEEETh   .      .         -        1 [lTTTffl5TRE Standards to be
',_ I,I,I,*= *REF5BEL •,,%3,r,-, r,,,,,'tii  ,  , ,  achi€'yed

1 1 D,  G.  Set (2.00  KVA) 1 As  per Schedule -11
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6.     Non-Hazardous wastes:

i5HiE-m"iiliEEEELEH!....'..-.±
1 Stone Dust 100 MT/A NA Sale

7.     Conditions  under  Hazardous  &  Other  Wastes  (M  &  T  M)  Rules  2016  for
treatment and disposal of hazardous waste:

8.     The Board  reserves the right to review, amend, suspend,  revoke this consent and the
same shall  be binding on the industry.

9.     The   industry   shall   submit  to   this   office   Distance   Certificate   from   the   Competent
Authority  as  per  MPCB  Circular  No.   MPCB/jD(APC)/Stone  CrusherITB-2/B-837  dtd.
40.03.2020.  "Amendment  in  siting  criteria  for  stone  crusher  units  in  the  State  of
Maharashtra  within two  months time period from the  issue of this consent,  otherwise
this consent shall be automatically treated as cancelled.

10.   This  consent should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

11.   The applicant shall  make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

`,     :.i:-::-;` ---.---

Received Consent fee of -

9 a £. £ 9 a 4 4
bf545581
4 6 8 a £^ £^ 5 a
f067£36B
lle82517
7€372317
ha¥a@to42d
30S?b177

Copy to:

1.   Sub-Regional Officer,  MPCB,  Ratnagiri
-     They are directed to ensure the compliance of the consent conditions.

2.   Chief Accounts Officer,  MPCB,Sion,  Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:1.A]Generation-AsperyourapplicationthetreatedeffluentgenerationisNil.

8]    Treatment-NA

C]     Disposal-NA

2.       A]    As  peryourapplication,  you  have provided  septic Tankfollowed  by soak pit for
the treatment of 0.4 CMD of sewage.

8]    The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

.       I  .                                .        .       .    -                                                                     .  .    .       EEREIA`

1           Suspended solids                             Not to exceed                                    50

2           BOD 3 days 27°C                               Not to exceed                                     30

3           COD.                                                         Not to exceed                                    100

C]    The treated  sewage shall  be recycled for secondary  purposes to the  maximum
extent and  remaining  shall  be discharged  on land  for gardening  within  premise
after  confirming   above  standards.   In   no  case,   sewage  shall   find   its  way  for
gardening  /  outside  factory  premises.

3.      The  Board  reserves  its  rights  to  review  plans,  specifications  or  other  data  relating  to
plant setup for the treatment of waterworks for the  purification there of & the system
for  the  d isposal  of  sewage  or  trade  effluent  or  i n  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain  prior consent of the Board to take steps
to estab i sh the unit or establish any treatment and disposal system or an extension o
addition thereto.

4. The  industry  shall  ensure  replacement  of pollution  control  system  or its  parts  afte
expiry  Of its expected  life as defined  by  manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5.      TheApp icant  shall  comply  with  the  provisions  of the Water (Prevention  &  Control o
Pollution) Act,  1974  and  as amended,  by  installingwater meters and other provisions
as contai ned in the said act:

6.

fll, , •BTTTFEEL.        I.     .           .  \          I\-.ELELHREEL EL]IIEIEEBEEEEEEEEIEEREEE
%#!;,,,,iir;,r;rr,,-,,,,----,    -,,  -fcMDJ          -r  -,r-r   -,-:,f-:,;,,7;,=f,7,;?,

1.
Industrial Cooling, spraying  in mine pits

3.00
or boiler feed

2. Domestic purpose 0.50

3.
Processing whereby water gets polluted 0.00
& pollutants are easily biodegradable

4'
Processing whereby water gets polluted

0.00&  pollutants are not easily
biodegradable and are toxic

5. Gardening 0

The   Applicant   shall   provide   Specific   Water   Pollution   control   system   as   per   the
conditions  of  EP  Act,   1986   and   rule  made  there   under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

Ravi lnTrabuild Pro|ects04:22:48pin)/QMS.PO
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SCHEDULE-Il   .
Terms & conditions for C'd`mYS`I`i`a`hc`6` of Air Pollution Control:

1,      As  per  your  application,  you  have  provided  the  Air  pollution  control  (APC)  system  and
erected following stack (s) to observe the following fuel pattern:

I

''nDf  Ci;I-+am`  ; -,,I  c+I,b'  ,  ,
'N,tl£

SuLphlnlent(
J ;,   ,   ,z

I J

`y`

-u .`
{ *. 7TT7FqTitTIVATITh. .-,, po/'J77 I

V`\,1
` Osec'            r 1177 FL7e/

--, ``

1

D.G.Set(200KVA)
AcousticEnclosure

5.00
Diesel10Ltr/Hr

0

Ouantitative Standards for the SPM:Suspended particulate matter shall  be measured 3 to 10
meters from any process equipment of a stone crushing unit shall not exceed 600 ug/M3.

2.      The Applicant shall provide specific Air pollution control equipments as per the conditions of
EP Act,  1986 and  rule made there under from time to time/ Environmental clearance / CREP
guidelines.

3.      The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment    with     necessary    specifications    and    operation    thereof    or    alteration    or
replacement/alteration  well  before  its  life  come  to  an  end  or  erection  of  new  pollution
control equipment.

4.      The Board  reserves its rights to vary all or any of the condition  in the consent,  if due to any
technological  improvement or otherwise such variation  (including the change of any`control
equipment, other in whole or in part is necessary).

5.     A] Installation and operations of stone crushing unit:
1.      Stone crusher unit shall  install adequate pollution control measures including erection

of G.I./M.S. sheet cover and sprinklers before commencement of crusher.

2,      Crusher  shall  covered  and  water sprinkling  system  shall  be  provided  on  cr.usher to
suppress dust generated due to material+pndling / loading / unloading activity.

3.      Screen   classifier   shall   be.  adequately+  covered   by   G.I./M.S.   sheet  to   prevent   the
emission  into  the  atmosphere  due  to  screening  /  grading  activity.

4..     All conveyor belts shall  be adequately covered by G.I./M.S, sheet only.

5.      Regular wetting of roads shall  be carried out to suppress the ground  level dust within
the premises to control the air borne dust emission due to wind velocity.

6.      All approach roads and ramps shall be metalled..

7.      Curtain orwall shall be provided surrounding the stone crusher.

8.      Display Board shall  be provided atthe entrance of the ;tone crusher indicating survey
no.,  name, & address of the owner and the unit.

9.      Fine   dust  generated   due  to   screening  /  crushing   /  grading   shall   be   disposed   off
scientifically.

8] Air Pollution Control ineasures=
1.      Dust contairiment cum  suppression system for the equipment i.e.  main  crusher/jaw

crusher, vibrating screen etc. shall be provided to limit emissions as below.

2.      Construction  of wind  breaking  walls  especially  at  charging  hopper  &  crushir`g  place
shall  be  provided to limit emissions as below.

3,      Construction of metalled  roads within the premises shall  be provided.  Regular wetting
of the ground within the premises shall be carried out.

4.`     Tree  plantation  along  the  periphery  inside  boundary  of the  stone  crusher  premises
having minimum width 5 meters, on all sides shall be developed.

5.     The foliage of the trees shall adequately cover area  up to about 20 mtrs.  height.
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C] Miscellaneous:     .
1.      Stone crusher unit shall strictly comply National Ambient Air Quality standards,  2009,

2.     The  Project  Proponent shall  provide  adequate  water treatment  and  disposal  facility
from  generated  effluent from  their  activity.  They  shall  comply  with  the  provisions  of
Water (Prevention and Control of Pollution) Act,  1974.

3.     The project proponent shall provide adequate Air pollution control arrangement at the
source. They shall  comply with the provisions  u.nder the Air (Prevention and  Control  of
Pollution) Act,  1981.

4      The  remediation  and  restoration  measure  shall  be taken  by the  project proponent in
case of any environmental  pollution  in the surrounding area due to emission / effluent
in  excess  of the  standards  being  emitted  /  discharged  into  the  environment  and
violation of Consent conditions and thereby causing environmental  pollution.

Ravi lnfrabuild Projects Pvt Ltd/CO/UAN  No.MPCB-CONSENT-O000166166/Indus-ld.201673 (04-04-2023
04:22:48 pin) /QMS,P06_F02/00

Page 5 of 9

414



SCHEDULE-Ill
Details of Bank Guarantees:

J-I(c2E/,, -:# ri* ^f BC
I',,1H**\,I, TL\1,]\ti1,t{= •,::I,:'`.ri`.h,

*2d® I ® 1 , *H a , -,,Purp£o5e ,of tF .;,,,;,i,,i„  :i ie riod
"  J-    D,ate

\ lc,2,B)=,,,,;,,,,v,Ai„,,,       -,    -z`;J;      , ;,,,,,,,-`,-

1 CTo0 25000/- Within  15  Days

Towards 0 & M ofPollutionControlSystem&ComplianceofConsentConditions

Continuous 31.12.2025

The  above  Bank Guarantee(s)  shall  be  submitted  by the  applicant  jn  favour of
Regional  Officer  at the  respective  Reg ional  Office  within  15  days  from  the  date  of
Issue of Consent.

BG Forfeiture History

i,,,I,I,I,'C® ;   3   |,;,;!,,,;,i  :      ,, I  ,, ,    I  ffil         :,#L:1,I,   ,Ianz±                                 in.FTiiTtfRE.J,      I,,rpose;;fz'r'r     '?#ri,"z         '       `'"    BG
•,i,

u±gians!sEI±nlL±!i:I.... 7 •`.-.,.-=
'''l,I,**tl,

NA

BG Return details

E5EE±EuniEL±ItR}tgE±iEEs         * .   - .   .     . .   -  .   i        i     .        .   -.     . .         - .
NA

%ife`'ifj#g#
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SCHEDULE-lv•General Conditions:

1.      Th.e Energy source for lighting purpose shall preferably be LED based

2.      The  PP shall  harvest  rainwater from  roof tops  of the  buildings  and  storm  water drains to
recharge  the  ground  water  and  utilize  the  same  for  different  industrial  applications  within
the plant

3.       Conditions forD.G,  Set

a)  Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b)  Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A)  insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

I)  Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control meas.ures.

d)  Installation of DG Set must be strictly in compliance with  recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f)   D,G.  Set shall  be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G.  Set.

h) The applicant shall comply with ttie
(Protection) second Amendment Ru
amendments regarding  noise limit I

notification of MOEFCC,  India on  Environment
71(E) dated  17.05.2002  and  its

sets run with diesel.

4.      The applicant shall  maintain good  housekeeping.

5.      The non-hazardous solid waste arising  in the factory premises,  sweepings,  etc.  be disposed
of  scientifically   so   as   not  to   cause   any   nuisance  /   pollution.   The   applicant   shall   take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste,

6.      The  applicant  shall  not  change  or  alter  th`e  quantity,  quality,  the  rate  of  discharge,
temperature   or   the  .mode   of   the   effluent/emissions   or   hazardous   wastes   or   control
equipments provided for withou.t previous written.permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent

`     of'theBoard.

7.      The Board  reserves the right to review, amend, suspend,  revoke this consent and the same
shall be binding  upon you.

8.      The  industry  shall  submit quarterly  statement  in  respect of  industries  obligation  towards
consent  and  pollution  control  compliance's  duly  supported  with  documentary  evidences
(format can downloaded from  MPCB official site).

9.      The  industry shall submit official e-mail address and  any change  will  be duly  informed to the
MPCB.

10.   The  industry  shall  achieve  the  National  Ambient  Air  Quality  standards  prescribed  vide
Government of India,  Notification No.  B-29016/20/90/Pcl-L dated.18,11.2009 as amended.

11,   This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

12.   The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected  life  as  defined  by  manufacturer  so  as  to  ensure  the  compliance  of standards
and safety of the operation thereof.

Ravi lnfrabuild  Projects Put Ltd/CO/UAN No.MPCB-CONSENT-O000166166/Indus-ld.201673 (04-04-2023
04:22:48 pin) /QMS.P06_F02/OO

Page 7 Of 9

416



13.    You  shall  operate  OCEMS  installed  for source emission  round  '0'  clock and  transmit data
online to CPCB and  MPCB server. You shall also monitor effluent quality,  stack emissions and
ambient air quality  monthly/quarterly.  You  shall  conduct  Dioxin  Furan  monitoring  by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

14,    You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

15.    Whenever due to any accident or other unforeseen act or even, such  emissions occur or is
apprehended to occur in excess of standards laid down, such  information shall  be forthwith
Reported   to   Board,   concerned   Police   Station,   office   of   Directorate   of   Health  Services,
Department  of  Explosives,  Inspectorate  of Factories  and  Local  Body.  In  case  of failure  of
pollution control equipments, the production process connected to it shall be stopped.

16.    The  applicant  shall   provide  an   alternate  electric   power  source  sufficient  to  operate  all
po`llution  control facilities  installed to  maintain  compliance with  the terms and  conditions of
the  consent.   In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

17.   The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per the  provision
contain  in  the  Hazardous  and  Other Wastes  (M  & TM)  Rules  2016,  which  can  be  recycled
/processed  /reused  /recovered  and  only  waste  which  has  to  be  incinerated  shall  go  to
incineration     and     waste     which     can     be     used     for     land     filling     and     cannot     be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and  landfill site/environment.

18.    An  inspection  book shall  be  opened  and  made  available to the  Board's  officers  during  their
visit to the applicant.

19.    You shall not Rent,  Lend,  Sell, Transfer or Close Down the facility or otherwise transport the
Bio  Medical  waste for any other purpose without obtaining  prior written  permission  of the
MPC  Board.

20.    Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal  manholes shall  be  provided  at the end Qf the collection system with  arrangement
for measuring the flow.  No effluent sha!J b`e
terminal   manholes.   No  effluent  shall  find
collection  system,

21.    Neither storm  water nor discharge  from
effluents from the factory.

ed in the pipes/sewers downstream of the
ay  other  than   in   designed  and   provided

premises  shall  be  allowed  to  mix  with  the

22.   The industry should not cause any nuisance in surrounding area.

23.   The,industry shall take adequate measures for control  of noise  levels from  its own sources
within the premises so as to maintain ambient air quality standard  in respect of noise to less
than  75  dB  (A)  during  day  time  and  70  dB  (A)  during  night time.  Day  time  is  reckoned  in
between 6 a.in. and 10 p.in. and night time is reckoned between  10 p.in. and 6 a.in.

24.    You  shall  ensure that fugitive  emissions from the  activity  are controlled  so  as to  maintain
clean and safe environment in and around the facility premises.

25.   The applicant shall  provide  ports  in the chimney/(s)  and facilities such  as  ladder,  platform
etc.  for monitoring  the  air emissions  and  the same shall  be  open for inspection  to/and for
use of the Board's Staff, The chimney(s) vents attached to various sources of emission  shall
be  designated  by  numbers  such  as  S-1,  S-2,  etc.  and  these shall  be  painted/ displayed  to
facilitate  identification.

26.   The  Board  reserves  its  rights  to  review  plans,  specifications  or other data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of  sewage   or  trade   effluent   or   in   connection   with   the   grant   of  any   consent
conditions. The Applicant shall  obtain  prior consent of the  Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

27.    The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation   of  domestic  and   industrial   effluent  treatment  plants   and   air  pollution   control
system,  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

Ravi lnfl.abuild Projects Pvt Ltd/CO/UAN  No.MPCB-CONSENT-O000166166/Indus-Id.201673 (04-04-2023
04:22:48 pin) /QMS.P06_F02/00 Page 8 of 9
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28.    The  applicant shall  bring  minimum  33%  of the  available  open  land  under green  coverage/

plantation. The applicant shall submit a yearly statement by 30th September every year on
available  open  plot  area,  number  of trees  surviving  as  on  31st  March  of the  year  and
number of trees planted by September end.

29.    The  Board  reserves  its  rights  to  review  plans,  specifications  or other  data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of  sewage   or  trade   effluent   or   in   connection   with   the   grant   of  any   consent
conditions.

30.    The firm shall submit to this office, the  30th  day of September every year,  the  Environment
Statement  Report for the financial year ending  31.st  March  in  the  prescribed  FORM-V as per
the provisions of Rule  14 of the  Environment (Protection)  (second Amendment)  Rules,1992.

31.    You     should     monitor     effluent     quality,     stack     emissions     and     ambient     air     quality
monthly/quarterly.   You   shall   conduct  Dioxin   Furan   monitoring   by  third   party   NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32.    The Board  reserves its rights to vary all or any of the condition  in the consent,  if due to any
technological  improvement or otherwise such variation  (including the change of any control
equipment, other in whole or in part is necessary).

33.    The  applicant shall  provide facility for collection  of environmental  samples  and  samples  of
t.rade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal  or designate.d  points and  shall  pay to the  Board  for the services  rendered  in this
behalf.

34.    Yoiu  shall  obtain  necessary  prior Permission for providing  additional  control  equipment with
necessary  specifications  and  operation  thereof or alteration  or shall  ensure  replacement of
pollution   control   system   or   its   parts   after   expiry   of   its   expected   life   as   defined   by
manufacturer  so  as  to  ensure  the  compliance  of standards  and  safety  of the  operation
thereof.

35.    You  shall  strictly  comply  with  the  Water  (P&CP)  Act,   1974,  Air  (P&CP)  Act,   1981  and
Environmental   Protection  Act,   1986  and   industry  specific  standard   under  EP  Rules  1986
which  are  available  on   MPCB  we

36.    You  shall  create  the  Environmen

ov.in).

ting  an  Environmental  Engineer  and
Chemist for looking  after day-to-day activi'tief related to compliance of CCA.

37.    You should  comply with the  Hazardous and Other Wastes  (M  & TM)  Rules,  2016 ,  Bio  Medical
Waste Management Rules,2016 and  submit the Annual  Returns as per Rule 6(5)  & 20(2)  of
Hazardous  and  Other Wastes  (M  & TM)  Rules,  2016  for the  preceding  year in  Form-IV  by
30th June of every year

38.    You should  comply with the  Hazardous and  Other Wastes (M & TM)  Rules,  2016  ,  Big  Medical
Waste  Management  R.ules,2016  and  submit the Annual  Returns  as  per Rule  6(5)  &  20(2)  of
Hazardous  and  Other Wastes  (M  & TM)  Rules,  2016  for the  preceding  year  in  Form-lv  by
30th June of every year

This  certificate  is digitally & electronically  signed.

Ravi lnfrabuild Projects Pvt Ltd/CO/UAN  No.MPCB-CONSENT-0000166166/Indus-ld.201673 (04-04-2023
0.4:22:48 pin) /QMS.P06_F02/00
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A n n e% urr€ _j

REAHAFRA§HTRA POLLUTION GCNTF¥®L BOARD
GIONfiL OFFl€E, KOLHAPuR.

2860448
Tel. No. {0231} 2

-_
LET==-

E:£a¥,?, {#z3i i 2$52$52               iae
rckQlhapur@mpefe.gov.in

udyQg Ehavan,
Near CCilleetor Office,
Kolhapusr -416 003.
Weh§ite:
http:#mp€b.mafa<nic.in

N®. MpffB/R®/KOP/ 2ft© £ g2~| oca I jB
TS'

M#±* Ravi lnfrabui[d Projects Pvi., Ltd„ ,
G&t RIS. 82*  ' Pal" S
Tat:- Lanja I Diet :- ffia*flagiri.

Dfife: fr i

S»b:     Show cause Notice for ron€ompliant;e of

4.Proposal submjifed try §RO Ratnagiri.

WffEREAS, you are operating your unit in `Poirastion

it condi*ion§^

up to 3fi703/2a24.
` legal natiee 8gaimst

Are#' deSlared under

Water {Pre¥ention & Control Of P#i}ution) Act,  1974 & Air (Prevention & Confrol of Pol!uti®n) `

A8t, 1981 & Hazardous Waste {Management & TM} Rules. 2008 as amended 2016.

AND WHEREAS,  it  is  obligatory  on  your  part to  provide  adeqHatg wat;r and  air

p8lluti®neer!tro!devicesandadequat€haa!thandsatety&acdientalprecau{ionarym©asure8
ffate it round o'cieek so as to prevent afly sort Qf pellution in Sfte surrounding arcs

and tg achieve the standaftis laid down under the provisions Of Environment (Prctectjon) Act,

1986.

AND WHEREAS,  Board Offlcia!s visited your .unit Sn 20/03/?024 for investigation Of

ttre gomplaint as per ref "o. {2) and during visit. following nan complinr!ceg w&& Qbsemed: ~

1}t E}uring visit it is oBserved that, your stone erueher was found in Operation.

2j. You have Provided water sprinkltng arrangement at Jaw Crusher alnd Conveyor Belts.

3} You have nat provided af]y a#rattgement within premises for water sprinkling to cQntral the

dust emissions.

4iYou have not provided con8{ruction of metallic road within premises and wind breaking wall.

5}  You have not provided S.I[ §hect covering to conveyor belts.

6}, You hake not developed green belt along the periphery Of stone crusher unit.

7). YOU have not §wfomjtted / uploaded Bank Guarantee of Rs. 25a$0/- a§ per existing Consent

to Qperate d{d 04/04#023 towards a & M of PCS and compliance Of eensent c8ndi{ions.

AND WHEREAS, after examining the rectird Of your case, repert§ Of offlcefs of the

Board  &  making  necessary  enquiries,  I  am  satisfied  that  you  are  fausing  Envirorimental

PQllution problems in the Surrounding area and tenowingly & wiifully causing grave injury to the

ermronmenttherebyviolatingvar[ousEnviron#iactments
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¥aitr reply# ahjedian SftoLSld refich this ®frlce within §e¥en days' time a#er reeeipt Of

this le#€r.  FailuFTffi to this,  it wi*l be assumed that you have nothing to Say a«d further legal

action will Be initiated under the prS¥i§ieFi Of Envirtinmental Laws, which may please be neded,

{J, S. aelunkha)
Ftegiona! Qffieer,

M#<G. Board, KS!fiapur

Copy !©:
Sub-Regional OffieerS

- He is dirgated I
R€pafi along with cie{

P.C.Bnard, RatnagiFi.
the directions to the aBQve industry and submit the compliance

out remacks aeeordingly.
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CIN.  u4S201RJ2009PLC028378

RAVI INFRABUILD PROJECTS LIMITED
(FQrTTier!y  known  as  Ravi  !nfrclt3ulid  Proje{  ts  Prjvat@  l<imft€d)

R `i  `P  L"
Date: 29/03/2024

Io,
The Regional Offlcer,
•Maharashtra Pollution Contl.o] Board,

Kolhapur Maharashtra.

Subject: Response to Show Cause Notice for.Noncompliance of Consent Conditions.

Sir'
I am writing in response to the show cause notice no. MPCB/RO/KOP/2403210013

dated 21/03/2024, which we received on mail from your esteemed office regarding the
noncompliance of consent conditions.

Firstly, please allow me to express my sincere apologies for any inconvenience caused due
to  the  identified  noncompliance.  I  recognize  the  critical  importance  of  adhering  to
environmental regulations and ensuring compliance with the consent conditions is.sued by
the Pollution Control Board.
I hope this message fmds. you well. I am writing to provide confirmation that we have
fulfilled all the conditions outlined by the Pollution Control Board during their recent visit
to our stone crusher unit. Please find below a detailed account of our compliance with each
condition:

I.   Operation of Stone Crusher: We confirm that during your visit our stone crusher
was operational as per the consent given on 04.04.2023 .

2.   Water Sprinkling Arrangement: We have installed water sprinkling arrangements
at both the Jaw Crusher and Conveyor Belts to effectively control dust emissions.

3.   Arrangement  for  Dust  Emissions  Control:  We  have  implemented  additional
water  sprinkling  arrangements  within  our  premises  to  effectively  control  dust
emissions, as per the requirements.

4.   Construction of Metallic Road and Windbreaking Wall: We have completed the
construction of the metallic road within the premises and have also start erected
windbreaking wall to comply with regulatory standards.

5.   G.I. Sheet Covering for Conveyor Belts: G.I. sheet covering has been installed on
all conveyor belts tb prevent dust emissions, ensuring compliance with the specified
conditions.

6.   Development of Green  Belt:  A  green belt has  been being prepared  along the
periphery  of  our  stone  crusher  unit,  which  will  contribute  to  environmental
conservation efforts as mandated.

Registered Office : 95, Hiran Magri, Sector-11, udajpur -313cO1,  0294-2482238, 2482193
Corporate Office : FF. 417 to 419, jMD Empire, Block -C. Sector~ 62, Gungaori,  Haryana -122102f T.  : 0124 446 6555

E= info@ravijnfra.com ® www.ravilnfra.com
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CIN,  U4520lFU2009PIC02837S

RAVI INFRABUILD PROJECTS LIMITED
~~r~whvngs~i_ ~    wi.~~` ,--. ~.-~`~-     ~~ i ----. ~.-`.-.r`~-i.>~.>.>>`.v`.-;. `  .-~~   v._._~.giv+|  +   .v..wi. ~ _ `.~+_ in _

(Formerly  knowr`  as  Ravi  !nfrabulid  Projrac[s  Private  Limlt€]cJZE

7.   Submission of Bank Guarantee:  As per.the existing Consent to Operate dated
04/04/2023, We are ready to submit the Bank Guarantee of Rs. 25,000/-. Please
provide us information that whose name we have to submit the bank guarantee.

Wearecommittedtoupholdingenvironmentalstandardsandensuringongoingcompliance
with all  regulatory  requirements  set  forth by.the Pollution Control Board.  Should you
require any further documentation or information regarding our compliance efforts, please
do not hesitate to write us. We apologize for the delay in .responding to this show Cause
notice.

This stone crusher has been installed to execute the national highway project (NH-166).

Thank you for your continued guidance and support in our efforts to operate responsibly
and sustainably.

Place: - Ratnagiri, Maharashtra

Ravi Infrabuild Projects Priya
Rahul Singh - Manager hiaison

(Authorised Signatory)

Copy to:
1.   Sub-Regional Officer, MPCB, Ratnagiri Mcharashtra.

Registered Office ; 95. Hjran Magri. Sector-11, Udaipur ~ 313001,  0294-2482238, 2482193
corporate Office : FF-417 to 419,  jMD Empire. Block .C, Sectort 62. Gurgaon,  Haryana  -122102, T.  . 0124 446 6555

Ea info@raviinfra.com pS w\A/w.ravlinfra.com
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Conveyor Cover
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Metal Road
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Photographs showing Tin Sheet Wall from Village Road Site

Photograph showing existing plant are covered by Green Net sheet.
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Photograph of Lat and Log showing of existing Plant and APC system.
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Photographs showing of existing metallic  road are ruptured due to rain
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Ref. : RAHPLifech./SITE/RK-I /Oth en#024-25/065 Dated: Ol.]o.2o24

To.
The Reg;onal Officer,
Maharashtra Pollution Control Board,
Ko lhapur, Mrfuarashara.

Sub: Four laning of Ratnagiri-Kolhapur. se,ction Of NH-166 [Package-I frorm kin. 0.000 to kin.19.769 and
ha..  31.000  to kin.  67.I.40]  in the  state of Maharashtra to be  exeouted  on Hybrid.Annuity Model
under NH (0): Reg. Response to Your Visit Dated 23.09.2024.

Dear Sir,
I am writiiig ill i.espQnse to your visit or} September 23, 2024, regarding the insrpeetion of the stoiie ciusher
at village Palut, Taluka Lanja, Disndct Ratnagiri. During your visit, you found that our stone crusher was
ntin-operational aiid asked to submit a written coirf rmation of its non-operational status,

We would like to  confirm  through this letter that our stone  crusher has not been operation?i during the
rainy season, specifically from June 30. 2024, to the present date. We are planning to re-start the crusher
within  the  next  ]0-15  days.  This  facility  is  part  of a  captive  project  specifically  established  for  the
exccuti{tn  of National  Highway  Project NH-166  from Ratnagiri  to  Kothapur (Section-1).  This project  is
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